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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH
LUGKNOAN
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Contempt Petition No. 201 of 1993
IN

Original Applicstion No, 351 of 1992

~ Pradeep Kumar Saxena csesse | »Applicant

Versus
AN, Shukla, Chainman}
Railway. Board, Rail Bhawan : . v
New Delhi & others cecsens Respondents

Hon'ble Mr. S.N, Prasad, Judicial Member:
Hon ble Mr., V.K, Seth, Admn. Member

( By Hon. S N. Prasad, Judlc1a1 Member)

» ~ v
‘Shri E;“@“ﬁ' #@ﬁ@m,learned counsel for the

respondents is Dresent and has filed power on - /

N Nbﬁc “

behalf of respondent,$5=%¥E%§§ﬂ. He hds algs filed

a copy of the order passed by Hon'ble Supreme Court

dated 16.12.93 whereby the operation of 1mpugned

order has been stayed by the Hon'ble. Supreme Court.
Thus, further proceedings. against the respondents

need hotk % be proceeded with, Thus, this being

so this contempt petition No. 201/93 having seers
infructuous ea‘ dismissed and notices issed to

the respondents are hereby discharged.

2, The apnlicant shall be at 1iberty to move

fresh contempt petltlon in accordance w1th~the
C fi B oleegian
out come S.,L.P, filed before Hon'ble Supreme Court,
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Admn. Member Judicial Member
Tucknow: Dated 7.2.94 : ' 77.1‘




